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(b) All the three persons Involved 
In the case are being prosecuted 
before the First Class Magistrate, 
Fazllka. 
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House Rent and C.A. to Centnl Gov-
ernment Employees in Farlolabad 

Uf. Shri P. Kunhan: 
8hrl Imblchlbava: 
Shrl M. N. Swamy: 
Shri Onkar Lal Berwa: 

Will the Minister of FlDance 
pleued to state: 

(a) whether Govenunant 
sanctioned the house rent and 

be 

have 
city 

compenaatory allowance to the Cen-
tral Government employees In Farl-
dabad; 

(b) whether it is a fact that thele 
allowances have been denied to the 
Central Government employee. In 
Gurgaon; and 

(c) if so, the reasons therefor? 

The MiDlster of Finance (Shrl 
Sachlndra Chaudhuri): (a) Yes, Sir. 
Faridabad being a 'C' class town. 
house Tent allowance is admissible 
there to Central Government em-
ployees drawing pay below Rs. 500. 

To ease the process of transfer and 
in order to prevent a sudden drop in 
their emoluments, such of thp Central 
Government employees as are trans-
ferred to Faridabad on account ot 
shifting of office. from Delhi on or 
after 1st January 66, are allowed to 
continue drawing city compensatory 
allowance at Delhi rates for one )'ear 
and thereatt"r, the rates will be 
gradually reduced to nil over the next 
16 months. This concession has also 
been extended to employees of offices 
already stationed in Faridabad as 
on 1st September, 1966. 

(b) and (~). The question of grant 
of these concessions to Central Gov-
ernment e'mploy~s in Gurgaon does 
not arise as a similar situation does 
not exist there. Gurgaon also does 
not qualify for classification as a 
'C' clas city. However, the Central 
Government employees in a Defence 
establishment near Gurgaon have 
been allowed compensatory and 
house rent allowances at Delhi rates. 

Drought 1D U.P. 

4Z5. Shrl S. M. Banerjee: 
Shrl Dlrbe: 
Shrl Vlsbwa Nath Pandey: 
Sbrlmatl Savltrt Nigam: 
Shri H. C. LlIIp Keddy: 

Will the Minister of Planning and 
8oe1aJ Wellare be pleued to otate: 

(a) .... hether it is • fact that the 
U.P. Government have IUbmltted to 




